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SALT CESS BILL

The Minister of Production (Shri
K. C. Beddy): I beg to move:

“That the Bill to provide for the -
levy and collection of a cess on
salt for the purpose of raising
funds to meet the expenses in-
curred on the salt organisation
maintained by Government and on
the measures taken by Govern-
ment in connection with the
manufacture, supply and distri-
bution of salt, be taken into con-
sideration.”

Sir, the Bill is rather a sziinple one,
At the outset I wish to clarify that
the Bill does not seek to impose a new
or fresh cess, much less a ~ess at a
higher rate than what is already in
force. The Bill only seeks to provide
for collection of a cess as precisely the
same rate as has been collected for
several years now from the time of
the abolition of the salt duty in 1047.
The levy of a charge on the salt manu-
factured in private and in Central
Government salt factories at the rates
now in force was decided upon in
1947, and a notification under rule 37
of the Central Excises and Salt Act
was promulgated simultaneously with
the abolition of the salt duty.

The abolition of the salt duty, a
step of historic significance, is fresh
in the minds of all of us. I need not
recall to the minds of hon. Members
the very great importance that was
very rightly attached, if I may say so,
during our freedom struggle, on the
issue of the abolition of the salt duty.

Mr. Speaker: Order, order. Let
there be no talk.

Bhri K. C. Reddy: The move for
such abolition entered an important
and a dramtic phase in 1930 when
Mahatma Gandhi launched the satya-
graha movement and embarked on
the Dandi march. The non-violent
struggle ended successfully with the
signing of the Gandhi-Irwin Pact
which permitted certain relaxations
on the collection and manufacture of
salt by local residents in villages im-
mediately adjoining areas where salt
could be made. It was, however, only
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after our national leaders had assum-
ed office in 1946 that it was possible
finally to abolish the salt duty on lst
April 1947, on the eve of Indepen-
dence. It was decided then that salt
would not be used, as it was until
then, as a major source of revenue,
At the time the step to abolish the salt
duty was taken, Government consider-
ed the matter fully and decided that it
was necessary to have an organisa-
tion which should not merely regu-
late the production of salt in India
but also one which should concentrate
on improving the quality, increasing
the production and, in short, develop-
ing the salt industry in a compre-
hensive and planned way.

The then Finance Minister, the late
Mr. Liaquat Ali Khan, during the
budget session in 1947 when introduc-
ing the budget stated, inter alia,
that—

“Until now Government’s
interest in the salt industry has
been largely confined to the rais-
ing of revenue; hereafter it is
intended that its interest should
be entirely positive and con-
structive and should be directed
towards developing India’s salt
resourctes to their full potential,
improving the quality of salt
and making  sufficient grades
to provide for all classes to
consumers, encouraging increas-
ed consumption by individuals
and by cattle, providing adequate
supplies for industrial uses,
keeping prices at a minimum and
ultimately making India fully
self-supporting in this important
commodity.”

As a means to implement this policy,
a notification was issued in 1947 pro-
viding for the levy of a cess under
the Central Excises and Salt Act, 1044,
The present Bill is intended to regu-
late the collecticn of this cess at the
same rates as at present under the
authority of a statute. There has been
some doubt expressed in recent times
about the propriety of Government
levying this cess on the basis of the
Central Excises and Salt Act and the
rules thereunder and opinion has been
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given that it would be better to put
the levy on a statutory basis. This is
one of the reasons for the present Bill.

The second, and what I consider the
more important object, is to lay down
in the Act itself the purposes for which
the sums so collected should be utilis-
ed. The House is well aware that we
have similar cesses on the production
of some other commodities which are
collected, and after meeting the
administrative expenses, the proceeds
expended on the promotion of those
particular industries. I may mention,
for example, the cess on tea, coffee,
rubber, for the development of these
respective industries and the market-
ing of such products. We have also
the example of the cess on coal levied
in the interests of (i) coal mine labour
welfare and (ii) conservation and
safety in coal mines. Quite recently
an Act has been passed that a cess
shall be levied on mill cloth with the
object of assisting and encouraging
khadi and other cottage industries.
The present measure, as I have ex-
plained, is a simple one. The cess is
to be levied for and spent in the regu-
lation and development of the sgalt
industry, in a scientific and planned
manner,

I would like to refer, at this stage,
to the Salt Advisory Committee, which
is consulted by the Government of
India on problems relating to the Salt
industry. The Committee includes
representatives of the Central Govern-
ment and the Governments of the
various States which are the princi-
pal producers of salt, representativey
of the salt manufacturers and traders
and a representative of the labour en-
gaged in the salt industry. The Com-
mittee has expressed itself in favour
of the continuance of the cess and of
the proceeds being spent on the de-
velopment of the salt industry. The
Salt Advisory Committee further
advised in 1950-51 that the then exist-
ing exemption from the cess of the
salt exported by sea to Calcutta should
also be withdrawn, After their advice
was acted upon by the Government
with effect from February, 1852, all
salt produced by the licensed manu-
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facturers of salt in India has been
subjected to the levy of the cess.

[MR. DEPUTY-SPEAKER in the Chair]

The recommendations of the
Planning Commission, who have con-
sidered this salt industry im their
programme of development during
1951—56 are of interest in this con-
nection. The recommendations of the
Planning Commission include the
following: (i) The Salt Expert Com-
mittee’s recommendations should be
implemented as early as possible, in-
cluding the adoption of more scientific
methods of production by supplying
technical advice to the Salt works,
and by setting up model factories in
the country, etc.; and (ii) the balance
of income from the salt cess left over
after meeting all administrative ex-
penses should be utilised for the
development of the salt industry.

I have referred to the Government
policy decision taken in 1947 to play a
positive and constructive role in res-
pect of the development of the salt
industry, particularly in the matter of
improving the quality and increasing
the production. During the last few
years, some steps have been taken
already to implement this policy.
Licences were granted liberally. New
salt works have been encouraged by
affording all possible help to them in
procuring, coal, cement, steel and
other materials needed, with the re-
sult that production has been increas-
ing very appreciably. The following
figures will show the increase in the
production during the last few years.
In 1948-49, the production was 638
lakh maunds. In 1949-50, there was
a slight fall to 579 lakh maunds.
In 1950-51, it shot up to 718
lakh maunds. In 1851-52, the pro-
duction was 750 lakh maunds and
in 1052-53, it was 785 lakh maunds.
The production in the current year is
expected to reach the order of about
830 lakh maunds. The country attain-
ed self-sufficiency, for the first time
during the last 100 years, last year
itself. Not only has the country be-
come self-sufficient, it has begun to
export salt to foreign countries. The
exports to Japan, for example, during
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the current year 1952-53 have come
to about 70 lakh maunds, Many items
of work which had been neglected
have been attended to at the various
salt producing centres, namely, pur-
chase of generating sets, construction
of condensers and kyars, replacement
of track, raising of kyars, embank-
ments and reservoirs, cleaning of
pans, common channels sluices, etc.
Besides, efforts have been made f{o
improve the quality of salt, a matter
regarding which there was no control
before 1850. The Indian Standards
Institution has laid down a 96 per
cent. sodium chloride content for salt.
The standard of purity, that is the
sodium chloride content for salt, pres-
cribed and insisted upon before it is
released for human consumption was
fixed at 92 per cent. in 1951 and raised
to 93 per cent. in 1952. We had fixed
for this year 93:5 per cent. and the
standard for 1954 has been raised to
94 per cent. The 96 per cent. standard
is expected to be reached in about 2
or 3 years time. We have established
5 test laboratories and one model salt
works and arrangements are in hand to
open a salt research station at
Bhavnagar. The distribution system
has been organised and the shortages
and scarcities that occurred in different
areas have been largely eliminated.
In the case of special categories of
salt like the rock salt and Sambhar
salt, which are in short supply, but
for which there is great demand by
some sections of the public, in certain
States there are certain difficulties
which it has been planned now to
overcome in due course.

Though appreciable progress has
been made, much however remains to
be done in regard to quality control,
the general development of the salt
industry, opening of more research
stations and model farms, reorganisa-
tion and re-alignment of small units
on scientific lines, estabalishment of
more test laboratories, isolation and
utilisation of by-products, ete, It is
essential to up-grade the quality to 96
per cent. sodium chloride content
soon. With the cess realisations at
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our disposal, it will be possible to
accelerate our development pro-
grammes, to encourage exports, to
have more model farms, more research
stations, etc.,, for demonstration pur-
poses. Such research stations are
needed also to utilise the by-products
that otherwise go to waste. The Salt
Expert Committee has recommended
a long list of works to be attended to
in this matter. For example, items
like construction of percolation canals,
cleaning of reservoirs and dams, lay-
ing of track, construction of stores,
extension of water supply services,
setting up of model farms, test
laboratories, private roads, channels,
bridges, common platforms, ete., to
some of which reference has already
been made by me earlier. Such
measures which are in accordance
with the Expert Committee's recom-
mendations, and endorsed by the
Planning Commission, have to be
either undertaken afresh in some cases
or intensified in other cases.

The House would, no doubt, be
interested to learn exactly what the
incidence of the present cess is on the
selling price of salt. If I may say so,
the theoretical incidence is 6 pie, that
is to say 1/20th of an anna on salt
manufactured in private factories and
1 pie per seer in the case of salt pro-
duced in Government factories. I say
theoretical incidence from the con-
sumers angle because this sum is so
small, only a fraction of a pie, that, if
it is abolished, it cannot obviously be
passed on to the benefit of the con-
sumer. Practically, we may say that
the incidence is nil. If the cess was
abolished today, the consumer will not
stand to gain at all. 'The abolition
would only Dbenefit the large-scale
manufacturer or the middlemen. This
argument applies with even greater
force to any proposal to alter or re-
duce the cess downwards. Such an
action will, on the one hand, afford no
benefit to the consumer and will, on
the other hand, reduce the sum avail-
able to the Government and thereby
hamper the collection of cess and
development of the industry.
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By contrast, the incidence of the old
salt duty was Rs. 1/9/0 per maund,
that is to say, about 7} pies per seer.
Now and then there are expressions
of surprise, if not actual complaint,
that even after the abolition of the
salt duty salt is not cheaper today than
what it was when duty was being
levied.

3 rpM.

It is firstly necessary to remember
that although the salt duty contribut-
ed substantially to the annual reve-
nues of the Exchequer, to the tune
of about Rs. 9 crores in undivided
India, and from the angle of inci-
dence—per maund it was Rs. 1-8-0—
it was fairly noticeable, it was not
even then very much, when one con-
sidered the incidence on the price per
seer., It was only 7% pies per seer.
The other point to remember is that
since 1947, wages of labour and cost
of production generally, cost of gunny
bags and other packing material and
railway freight to some extent, have
all gone up and these have reduced
the benefit that would have otherwise
accrued to the consumer because of
the abolition of the. salt duty. Ex-
pressed in a different way, the
abolition of the salt duty has had its
effect and but for it, the, retall price
of salt would be today higher than it
was in 1946 or 1847, instead of being
actually lower.

It is proposed that the amount of the
total cess minus the collection charges
will be transferred each year, with
the approval of Parliament, to a suit-
able deposit head wunder the “Salt
Production and Development Fund”, to
be opened in the Government account
for the purpose. All expenditure on
development work, including the
running of Research Laboratories,
operation of model stations and the
expenditure on salt administration
will, as heretofore, be charged to the
appropriate major head, but then the
entire amount will be reimbursed and
the expenditure of the fund will thus
be under Parliamentary control.

1 have already generally touched on
Clauses 3 and 4 of the Bill. With re-
ference to Clause 5, the validation
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Clause, I may explain that in order to
remove all doubts, it is being provided
in the Bill that the charge that was
being levied in accordance with the
1947 Notification under the Central
Excises and Salt Act, shall be deemed
to have been levied under this Act, as
if this Act was in force on the day on
which the charge was so imposed, and
during the period it has been levied.
Such retrospective or  validating
measure is not uncommon or unusual.
For example, in the Cotton Textiles
Cess Act, 1948, the provision for giving
the Act retrospective operation was
adopted for the purpose of validating
the levy of the cess from the 38lst
December, 1947 to the 1st March, 1948,
when that Act came to be passed. An
interesting case of validation of a cess
that was being collected for many
years is Act XXXI of 1927, Section 3
of which says that where any sum has
been paid as cess under Section 116
of the Assam Labour and Emigration
Act, 1901, before the commencement of
Act XXXI of 1927, notwithstanding
that it was not so payable and such
sum would have been payable if the
1927 Act had been in force at the time
of payment, such sum shall be deemed
to have been legally due as cess.
Quite recently, Section 31 of the Indian
Income-tax (Amendment) Act, 1953,
similarly validated certain assessments
which might have been held to be
invalid if the relevant decision of a
certain High Court were allowed to
have full operation.

Under Clause 6 of the Bill, pro-
vision is made for the making of rules
for carrying out the purposes of this
Act. Under these rule-making powers,
provision will be made for the
collection and expenditure of the cess,
for giving exemption to specified cate-
gories, to draw up detailed develop-
ment programmes etc. It will thus he
possible to continue to exempt the salt
manufactured by unlicensed manu-
facturers within specified limits. The
question of the desirability of exempt-
ing the salt utilised in the manufacture
of any other product of industry is en-
gaging the Government's consideration,
and the case of such industries too
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will be dealt with under the rules that
will be framed.

1 do not wish, Sir, any longer to take
up the time of the House. I have
tried to explain the salient aspects of
the Bill, and I hope the measure will
wholly commend itself to the House.

Sir, I beg to move.
Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
levy and collection of a cess on salt
for the purpose of raising funds
to meet the expenses incurred on
the salt organisation maintained
by Government and on the
measures taken by Government in
connection with the manufacture,
supply and distribution of salt be
taken into consideration.”

Shrli A. M, Thomas (Ernakulam):
Mr. Deputy-Speaker, Sir, I support the
Bill. We are grateful to the hon.
Minister for giving a historical retros-
pect of the salt question as well
as for giving a clear idea of the pre-
sent position of the industry. The
Bill is very simple. By way of
abundant caution, what is being done
now is sought to be validated by a
statutory enactment. As has been
mentioned by the hon. Minister, no
additional burden is sought to be
imposed, to increase the present inci-
dence of indirect taxation borne by the
public at large.

However, whenever a discussion
follows on any measure on salt in any
form, a lot of sentimental considera-
tion is apt to influence us all. It is an
article of food, it is an article of daily
use in all our homes, from the richest
to the poorest. The hon, Minister did
well to remind us about the signi-
ficance attached to the salt industry
in our freedom struggle. I wish to
refer to what Gandhiji wrote to Lord
Irwin in March, 1830. I quote:

“I regard this tax to be the most
inequitous of all from the poor
man’s standpoint. As the inde-
pendence movement is essentially
for the poorest in the land, the
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beginning will be made with this
evil”

In 1945-46 the Government ex-
chequer got Rs. 962 lakhs out of the
collection of salt duty. In 1946-47 it
was Rs. 846 lakhs. Taking into con-
sideration the revenues of undivided
India, evidently it formed a very sub-
stantial portion of our revenues, As
has been mentioned by the hon.
Minister, it was 74 pies per seer before
1947, and it is only 0:6 pie per seer
now, accordihg to the cess which is
now levied. On the basis of 06 pie
per seer, our revenue amounted to
Rs. 95 lakhs in 1852-53. It is, there-
fore, only a matter of calculation now,
that a much greater amount than what
we got in undivided India would have
been secured by the Exchequer if we
had adopted the old salt duty of
Rs. 1-9-0 per maund,

Shri K. C. Reddy: About
Fifteen Crores.

Rupees

Shri A, M. Thomas: Suggestions
have been made for increased receipt
on the revenue side by resorting again
to the salt duty which was levied be-
fore 1947. The House will remember
that during last year, in the course
of the Budget discussion, the late Dr.
Syama Prasad Mookerjee even put
forward a suggestion that we should
put aside sentimental considerations
and again revive the salt duty levied
before 1947. I mention that fact not
to advocate that suggestion, but to put
forward the great difference in the
incidence of taxation, if resorted to as
a taxation measure. 1 am therefore
surprised to find certain Amendments
which have been tabled by the Oppo-
sition. I am referring to the Amend-
ment of hon. Member Mr. Nanadas
seeking a further reduction in the levy
of duty that is sought to be introduc-
ed by the Bill, or the rate which is
now being collected. The cess has
been levied not from the standpoint of
revenue at all. It is very clear from
the Bill, and also from the speech of
the hon. Minister. It cannot at all be
considered as a revenue measure.
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The question may be asked why not
we abolish this salt cess altogether.
The hon., Minister has given the
answer. To cover the cost of the
organisation and for the proper de-
velopment of the industry, this small
duty is quite essential. You will find
from the Administration Report that
has been published by the Production
Ministry that a sum amounting to
Rs. 38 lakhs has been spent in 1852-58
for keeping up the organisation itself.
The eéxpenditure had bordered on
Rs. 38 lakhs in 1951-52 also. The pre-
vious year it was Rs. 37 lakhs. And
it was thus ranging from Rs. 36 to
Rs. 38 lakhs. I was pointing out that
though this is a very attractive source
of revenue for the Finance Minister, it
has not at all been tapped. It is
better also to remember that even the
small cess that is realisable from the
entire quantity of salt produced in the
country is not being realised now, on
account of several considerations.
From April 1948, small scale manu-
facturers are allowed to manufacture
salt freely without any licence or
restrictions regarding storage, trans-
Yort or sale over an area of up to 10
acres. The production of salt by such
unlicensed manufacturers has been
increasing by leaps and bounds. It is
estimated that from 3 lakhs of maunds
in 1949, it increased to 13 lakhs in
1950, 25 lakhs of maunds in 1851, 40
lakhs in 1852, and it will certainly be
more than 50 lakhs of maunds in 1853.
Even the Planning Commission has
made a suggestion that this cess may
be levied on the entire quantity of
salt produced in the country, whether
it be produced by licensed or unlicens-
ed manufacturers.

I have got here a telegram which
has perhaps been sent to the hon.
Minister of Production, from the
Tuticorin Selt .Association, wherein
that Association urges:

“Adequate provision in the Bill
for levying cess on all salt pro-
duced, without discriminating
between private licensed factories
and unlicensed ten-acre factories”.

I have read this telegram just to point
out to the House the view put for-
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ward to the effect that even in cases
where the production is made on a
ten-acre or below a ten-acre basis, the
salt produced may be subject to the
same cess as is levied on licensed salt.

Before proceeding further, I would
like to refer to one observation which
is found in the Administration Report.
of the Ministry, for the year 1852-53.
On page 29 of that Report, it has been
stated:

“The quality of this production,
however, leaves much to be desir-
ed. But owing to inadequacy of
staft, it is not practicable to exer-
cise any check on it, though under
the above Press Note, the only
restriction that has been placed is
that the salt produced by such
unlicensed manufacturers should
be of standard quality.”

It is a confession of the fact that
Government have not been able pro-
perly to safeguard the quality of the
salt that is manufactured. I regret to
state that this is not a happy state of
affairs. It is a well-known fact that
improvement in the quality of salt will
have an intimate bearing on human
health. I read a newg item in yester-
day's papers to the effect that Gov-
ernment have fixed a minimum
standard for salt for human con-
sumption. It reads as follows:

“Standard of Salt for Human
Consumption

The Government of India has
fixed the minimum standard for
salt for human consumption in
1953 at 94 per cent. sodium chlo-
ride content. In practice, how-
ever, the percentage enforced was
98: 5, as fractions of 0:5 and above,
over 99'6 were treated as equi-
valent to one, and the total as 84.
It was intended that the percent-
age to be enforced for 1954 should
be 95. Complaints about the hard-
ships caused to the manufacturers,
as a result of the standard fixed,
have, however, been received, and
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it has been urged by some of them
that a lower standard should be
prescribed. After a very careful
consideration of the representa-
tions that have been made by the
salt manufacturers and their
associations, the Government of
India have decided to maintain the
minimum standard for salt for
human consumption in 1854 at 94
per cent. sodium chloride content,
without any allowance for
fractions between 93'5 and 94 per
cent.”

1t is gratifying to note that Govern-
ment are not satisfled with that
position, for the Press Note adds:

“The rise over the standard fixed
for 1953 thus is 05 per cent. only,
and there is no reason why the
salt manufacturers should not be
able to attain the requisite
standard without any hardship.
The Government's aim, it may be
reiterated, still remains the attain-
ment of the standard of 96 per
cent, sodium chloride content for
salt for human consumption at the
earliest, and this temporary re-
laxation allowed as a special case,
does not affect that objective.
‘The manufacturers would there-
fore be well advised to make
necessary arrangements for
improving their production, with
a view to attaining this standard
in the near future.”

1 simply referred to this press note
on account of the fact that the quality
that we maintain is far from satis-
factory. Especially since we have
reached a position when we are able to
export salt to foreign countries it is
all the more necessary that we should
devote greater attention to quality
control, both in respect of the salt
meant for internal consumption as
well as that meant for export. From
the figures relating to salt production,
it will be seen that the unlicensed
quantity of salt manufactured in the
country is not an insignificant one.

I heard with great pleasure the
observations made by the hon. Minis-
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ter in regard to the future programme
of work. He stated that it is intended
to open certain research farms, and he
referred to the intention to open a
research farm in a particular place.
There was an idea to open a research
station in Travancore-Cochin which is
also one of the States that produces
salt for the country’s consumption as
well as for export. I would like to
know what exactly is the state of
affairs in regard to this contemplated
research farm in Travancore-Cochin.

In this connection, it is good to re-
call the measures that Government
have in view. These are laid down in
clause 4 of the Bill, and are as follows:

“(i) the establishment and main-
tenance of research stations and
model salt farms;

(ii) the establishment, main-
tenance and expansion of salt
factories;

(iii) fixing the grades of salt;

(iv) promoting and encouraging
co-operative effort among manu-
" facturers of salt; and

{v) promoting the wellare of
labour employed in the salt
industry.”

In the course of his speech, the hon.
Minister was pleased to refer to the
levy of such cess under the Rubber
Act, the Tea Act, the Coffee Act, the
Central Arecanut Committee Act, and
the Central Coconut Committee and
similar enactments. Since the hon.
Minister referred to these, I would like
to know why a similar Bill could not
have been brought to constitute a salt
board or committee, on the lines of
the various commodity committees
that the Central Government have at
present. If that could be done, the
organisation and management of the
salt industry could be more efficient,
since a body constituted under a
statutory enactment will be more
flexible, more autonomous, and will be
in a position to deal with the problems
of the industry in a freer manner than
is possible in the case of an advisory
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committee, which the Government
have at present. Having regard to the
food value of salt, and the importance
of the salt industry, I would suggest,
though it may not be possible to recti-
fy at this stage, that the object should
be to constitute a central salt com-
mittee or board on the lines of the
various commedity committees which
‘we have at present.

I do not want to take any more time
of the House. We have to congratu-
late ourselves on the remarkable
achievement that we have had in
the case of the salt industry in the
post independence period, and I take
this opportunity also for congratulat-
ing Government on the progress that
has been made in this respect.

Shri Ramachandra Reddi (Nellore):
Mr. Deputy-Speaker, Sir, I welcome
this Bill, for I feel that it has been
long overdue. Though the cess has
been levied and collected in some
other form under the Central Excise
Act, it is now being regularised in
this Bill, and this has given an
opportunity for the House to focus its
attention on salt magufacture, and the
development of the salt industry.

The Salt Expert Committee report
was published three years back in 1950,
and yet the Government have not
come forward with their remarks on
the recommendations made in the re-
port. Just now we heard from the
Minister a running commentary on the
observations of the report, but we
would have certainly liked a clearer
and more detailed review of the
Government on that report.

Shri K. C. Reddy: On a different
occasion.

Dr. Lanke Sundaram (Visakha-
patnam): 'From your own side, not
from our side.

Shri Ramachandra Reddi: Because
it has recommended so many things
which require the greatest scrutiny
both by the House and certainly by
the Government. I take it that the
Government would give us an
assurance of giving an opportunity to
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the House on a later occasion to
examine it and discuss it.

We have known, and we have also
learnt from the hon. Minister, that
there has been a steady increase in the
output of salt manufactured in India;
but if an efficient administration had
been allowed to grow, perhaps there
would have been a more rapid advance
in the output of salt in India. As it
is, the old methods are being followed
and we cannot see to what extent the
more efficient methods have been
introduced. 1 am sure the experience
and the good reputation and
perspective of our Minister in charge
of Production will be able to solve
these questions much more quickly
than hitherto. I refer to the question
of inefficiency in certain branches of
this department and the existence of
a state of corruption in most cases,
especially in the lower rungs of the
administrative machinery. It has been
the experience of manufacturers in
certain cases that they are subjected
to certain indignities, a certain amount
of coercion, and perhaps the cure wan
there always whenever they were able
to find some need of appeasing the
appetite of the lower officials. I
would only wish that the officers at
the Centre should see through these
things much more clearly and quickly
and I would ask them to see through
their own eyes, to hear through their
own ears and use their own wisdom
in coming to certain conclusiong re-
garding the administration. And I
hope the efficient administration and
reputation of the hon. Minister would
stand in good stead to improve the
situation in this respect.

The question of having a minimum
sodium chloride content in manu-
factured salt has, of late, been the
headache of the department. It is
probably due to the fact that the
Government have not had enough con-
trol over the production process and
as such, the manufacturer is put to
great disadvantage and the Govern-
ment are not able to understand where
the trouble arises. The present pro-
cess of testing the sodium chloride
ontent in salt is very peculiar. They
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take a handful from each heap, mix
them together and then reduce them
to a few handfuls and put it in a
bottle and send it for test in a
laboratory somewhere, There they
find that the sodium chloride content
is lower than a particular percentage.
That shows that the products, good,
bad and indifferent, are combined to-
gether, and they test the combined
product with the result that the actual
content in each heap is not found out.
Therefore, it works a great hardship
on the manufacturers in most of the
coastal districts. I would only suggest
that a testing laboratory should be
located at each factory so that each
heap might be taken into considera-
tion, the contents tested and the results
found more correctly than today. The
Government naturally would feel that
they have to spend a lot of money
over these laboratories. = My simple
suggestion is that each factory might
be asked to set up their own laboratory
by a small contribution from them-
selves. In the beginning the Govern-
ment might advance the capital, set
up the laboratory and work it and in
due course of time the required money
for that purpose might be collected
from the manufacturers. It seems to
be the only way in which the manu-
facturers’ satisfaction can be effected;
otherwise, the present method of
checking the sodium chloride content
does not seem to be very efficient; on
the other hand, it has become a source
of constant headache to the Govern-
ment,

I am glad, Sir, that the principle of
taxing salt has been finally approved
by the Government. On earlier
occasions, I had pointed out the need
for taxing salt because it would
augment our revenues and it would
go a great way to reduce our deficit.

Shri K, C. Reddy: May I just inter-
vene on a point, Sir? There is no
departure in policy so far as this
measure is concerned. It is not as if
the Government are accepting now
for the first time a new principle and
launching on a policy of taxation on
salt. I submit that would create a
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wrong impression. The salt duty was
abolished and it has been the policy
of Government not to revive it. When
that duty was abolished, a cess how-
ever was levied simultaneously—a sort
of seryice cess, if I may say so—and
that is being done under the authority
of a rule under a certain Act. What
we propose to do now is to put it on
a statutory basis.

Shri Ramachandra Reddi: I know
and I quite realise it. But I say that
the difference is between Tweedledum
and Tweedledee. Anyhow salt is tax-
ed now and we cannot go back or get
away from the fact that the salt tax
has to be paid in some other form.

No doubt, the political delicacies are

there. I appreciate them, But we
have now come to a position when
political delicacies have to be given
up, and face facts. Economically it is
not unsound to tax salt and get as
much revenue as possible, because the
manufacturer is not going to be
adversely affected by it and the con-
sumer also is not going to be badly

-affected. If there are any political

sentiments, I am not going to say any-
thing against that.

But, one baneful effect that the
Gandhi-Irwin Pact has brought upon
the manufacture and production of
salt is that a number of unlicensed
manufacturers have come into the
picture and they are producing very
large quantities of salt. Nobody
knows whether they contain the re-
quired sodium chloride or not and
nobody has got a check upon them
and no one has tested the salt so pro-
duced. At the same time, it is enter-
ing the human stomachs with all the
deficiency of sodium chloride content
in it and Government has not come
to check it so far.

Shri C. R. Narasimhan (Krishna-
giri): It may contain even more per-
centage.

Shri Ramachandra Reddi: Probably
that is a statement not supported by
laboratory tests.
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1 want to invite your attention to
the definition clause, where a “private
salt factory” is defined. The definition
is not complete or comprehensive. We
do not know whether this private salt
factory covers the cases of those un-
licensed producers who are flourishing
every day. This unlicensed salt has
not been taxed all along and they
stand at a great advantage compared
with the licensed salt with the result
that a rivalry is going on between the
two kinds of manufacturers. But,
anyhow, the encouragement given,
directly or.indirectly, to the unlicensed
salt manufacturer seems to hit the very
principle of control of salt production
under good
courages unnecessarily a competition
with the manufacturers who are
licensed and who are under the control
and direction of the Government.

In regard to the application of the
proceeds of the cess, I have to point
out that in all such legislation the pro-
ceeds are put into the Consolidated
Fund of India and then spent by
appropriation. In  several other
sectors, the cess that has been collected
has been utilised in that manner, Even
in regard to certain legislation which
provided for amenities to be afforded
to the labour, it is a solid fact that
such fund has been put into the
Consolidated Fund of India. What I
would now suggest is that out of this
collection, since a provision has been
made for the promotion of the welfare
of labour employed in the salt indus-
try, all that money you can afford to
spend upon labour welfare might be
set apart and treated as a separate
fund, non-lapsable, so that whenever
there is an opportunity or necessity
for spending money for the sake of
labour, it might be taken from that
Fund and ¢pent, without much difli-
culty. If that Fund is invested in good
investments, interest-bearing invest-
ments, it will go a great way to aug-
ment that Fund and the labour
will be more benefited that way.

I have known, Sir, of certain cases
where the Fund has not been placed
in separate investments and interest
earned thereby. I would refer to the
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Mica Mines Labour Welfare Cess Fund
which was created mainly for the
mica mine labour. It has now an
accumulation of nearly 80 or 85 lakhs
of rupees. If that amount had been
placed in interest-yielding securities, it
would have fetched an annual income
of 3 to 4 lakhs by way of interest.
That, unfortunately, has not been done
and today Government would say that
the Act does not permit it, and, there-
fore, they have not thought of placing
it in a separate Fund. Now, an
opportunity has come to me to point
out that a similar state of affairs
should not be allowed to be repeated
in regard to this Fund and, to the
extent to which it is going to be
allotted for labour welfare, it must be
placed separately and not amalgamat-
ed with the Consolidated Fund of
India.

Sir, one of the items to which this
Cess Fund will be applied is for pro-
moting and encouraging co-operative
effort among the manufacturers of
salt. This requires a special interest
on the part of the Government. Now,
a large number of small producers are
coming into existence and they re-
quire filnancial help from time to time,
Further, this is a seasonal industry
and, in the off-season, it requires some
little help to the manufacturers who
would do it on a co-operative basis.
I, therefore, suggest that separate sums
of money from this Cess should be
allotted for these two categories and
be made available as non-lapsable
funds.

The Salt Experts Committee has not
dealt with the question of developing
other industries in India, which have
salt as their base. It is therefore
necessary that the Government should
appoint a small Committee of Experts
to go also into that question of the
better utilisation of the surplus salt of
this country. No doubt, Japan would
maintain its demand for some time
longer, but we have to find out other
methods of utilisation of our salt for
our own purposes. For instance, the
caustic soda industry is one which
requires a lot of salt. Our capacity in
India today seems to be about 17,000
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tons a year and we are importing
about 25,000 tons every year, as noti¢-
ed from the figures of 1952-53. If
factories for the production of caustic
soda are also established in India it
will go a great way to improve our
dollar position and our internal con-
sumption would be met by our own
production. 1 would, therefore, sug-
gest that this industry should be
looked into from that production point
of view and also the national require-
ments point of view. There are other
by-products that could be developed
very easily, namely, ammonium bi-
carbonate, sodium sulphide and other
sodium varieties, mag. sulph., soda bi-
carb and so on and so forth. This
arrangement has to be gone into and
I only suggest that the Government
might appoint a Committee consisting
of ®ne or two expertis who will go into
this question and report labout the
feasibility of developing these indus-
tries in this country, to the best
advantage of the consumers in this
country,

At present, Sir, there is what is
called the zonal system. This zonal
system was evidently established with
a view to effect supply to several
zones in a proper angd equitable
manner. But, when we are able to
produce more than our own require-
ments, the existence or continuance of
the zonal system does not seem to be
necessary. It is therefore, advisable
that the question of abolishing the
zonal system should be looked into
and the question of reservation of
stocks will also have to be revised.
Today, I think, about one-fourth or
one-fifth of the quantity in each
factory is being reserved under com-
pulsion, though such reservation does
not now seem to be very necessary.
This matter requires some considera-
tion and, on re-consideration, the re-
servation of stocks will have to be
done away with or its rigours will have
to be modified.

As usual, Sir, in this legislation also,
the Central Government makes the
rules and they are published in the
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official gazette. I would suggest that
these rules, though they are published
in the official gazette, should be placed
on the Table of the House, so that.
opportunities might be taken by the
House to examine the rules and sug-
gest 'improvement.

Shri K. C. Reddy: Before they are
finalised or after they are finalised?

Shri Ramachandra Reddi: Before
they are finalised.

Dr. Lanka Sundaram: Before they
are published.

Mr. Deputy-Speaker: They are
published in the Gazette.

Dr. Lanka Sundaram: The suggestion
being that if they are placed on the
Table of the House, an opportunity
would occur for the House for a de-
bate.

Mr. Deputy-Speaker: Subsequently
they may be modified. -

Shri K. C. Reddy: The House will
have to sit for more than one year if
all the rules were to be published in
that way.

Shri Ramachandra Reddi: Today,
the manufacturers have to find markets
in this country and elsewhere. An
efficient marketing organisation might
be established and necessary rules
framed for the same, so that the
marketing organisation might find out
the markets for specific qualities and
quantities of salt required internally.
Every zone or region will have its
own taste. I was amazed to hear from
the manufacturers that Hyderabad re-
quires black salt. How they ask for
black salt is not known, but their
tastes have also to be corrected and
they might be encouraged to buy
crystal salt. If a marketing officer is
appointed with a suitable establish-
ment, he can go round the country and
find out where the markets are and
which markets will consume which
qualities of salt produced in particular
localities.
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I have one more suggestion to make.
In the course of our normal legisla-
tion, we find always the statement of
objects and reasons published. I have
known that in England the statement
of objects and reasons is not attached
to the Bill. I have no complaint
against this statement being attached
to every Bill in this country, but I
would suggest that the statement
should be more clear and less mis-
leading. As it is, we have got only a
few lines here in this statement, which
is likely to mislead that this Bill is a
very innotuous Bill and that there is
nothing there to be corrected or
improved upon. If we cannot com-
pletely remove the statement of objects
and reasons, I would suggest that ut
least the words “and reasons” might
be removed, because we have got only
objects and very few reasons in
normal legislation.

In the end, Sir, I would ask the
Minister why a differential treatment
is given to “private manufacturers” as
against “public manufacturers” and
why the private manufacturers should
be levied a lesser.cess than the other
manufacturers is not known. Is it a
prize or present given to them for not
manufacturing salt efficiently and up-
to the standard or is it a concession
given to them for other than economic
reasons? I would request the hon,
Minister to clarify that point also be-
fore this particular matter is put to
vote.

Dr. Lanka Sundaram: Mr. Deputy-
Speaker, I come from a maritime pro-
vince with a long coastline, with a rich
tradition for salt manufacture, with a
large number of establishments, big
and small, functioning even today,
with the result that my interest in
this Bill may be taken to be rather
intimate and pressing. Sir, I welcome
this Bill frankly, because it puts on a
statutory basis certain rules and regu-
lations under the relevant section of
the Central Excises and Salt Act, 1544,
From the Financial Memorandum, you
will see that it is expected to collect
Rs. 95 lakhs from the cess imposed,
of which Rs. 40 lakhs is stated to be
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the expenditure on the salt organisa-
tion, and the balance of Rs. 55 lakhs
is to be devoted towards the promotion
and improvement of salt production in
this country, not only with a view to
making this country self-sufficient but
also to have an exportable surplus of
some substance.

I have listened with great respect
to my hon. friend, Mr. Ramachandra
Reddi, who comes from my own part
of the country, and in view of certain
provisions made in Section 4 and
Section 6 of this Bill, I propose, with
your permissioi and with the per-
mission of the House, to disagree with
most of what he said, especially with
regard to manufacture rather pro-
duction of salt. Let the House not run
away with the impression that there
are huge factories all along the coast-
line to the East and to the West, with
lots of machinery and so on and so
forth to ensure a  greater sodium
content, better quality etc. What
happens in salt production is only
whether it is the big fish or the small
fish that produces it. I will presently
show you a concrete case, a case which
will clinch the issue insofar as Section
4(b) (iv) and section 6(2) (e)(i1) of the
Bill are concerned. I have said earlier
that Rs. 55 lakhs are sought to be
spent towards the improvement of salt
production. As I said earlier ‘manu-
facture’ is not the word but ‘pro-
duction' is the word. Let us see these
two important sections. Section 4(b)
(iv) says—

“promoting and encouraging co-
operative effort among manu-
facturers of salt”.

Section 4(b)(v) says—

“promoting the  welfare of
labour employed in the salt indus-
u.yn'

If you compare these with section
6(2)(e) (ii) which says—

“in respect of salt manufactured
by any specified categories of
small manufacturers;”
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you will appreciate what I say. I can
look back with 25 or 30 years of
-experience, and Mr, Deputy-Speaker,
you are no doubt familiar with the
<coastline of our parts—the coastline
extends over ‘a distance of 700 miles,
and everywhere the small producer of
salt is pushed out of existence, thanks
largely to the manner in which the
Salt Administration has invited tenders
and allotted tenders or rather accept-
ed tenders, with the result that the
-object declared here in the Bill, to my
'mind, will not be fulfilled unless and
until the Government of India ensures
‘that this co-operative approach of salt
‘manufacture is properly solved.

Here, Sir, I have got a concrete case
to show you, but I do not wish to
waste the time of the House, which is
very much interested in the Motion
regarding Preventive Detention Act
which is coming next. In my towan,
Visakhapatnam, there were 280 salt
producing families who had been
given a copper grant to the temple of
Simhachalam in the year 1712, and
who were in possession of this parti-
cular productive activity in that area
for 210 years, until one fine morning
the Bengal Nagpur Railway wanted to
acquire the area for the construction
of the harbour. I quite concede that
in public interest acquisition was
necessary, but I want this House to
remember what exactly happened
immediately after. For a period of
thirty years, these people who were
forcibly obliged to sell their land with-
out compensation, had their occupancy
rights and other rights destroyed.
They were left out. And, suddenly,
two years ago, the Vizagapatam Port
Administration did not find any use
for this particular salt producing area,
involving in all 1,100 acres. And it so
happened that one fine morning,
tenders were invited and the highest
bidder was given the bid. I have got
the flgures, and other facts here with
me. I would like to examine here one
or two points made by my friend, the
hon. Minister while introducing the
Bill. He referred to the question of
getting the costs down and the prices

21 DECEMBER 1953

Salt Cess Bill 2760

down, and so on and so forth. Here
are the comparable figures, and to the
best of my knowledge and belief this
is the position. In the most important
salt pan called Naupads, a sist of Rs. 1
to 3 'per acre is charged and
here, in Vishakapatnam, two and a
half years ago, Rs. 33 an acre were
charged. In addition, Sir, I want the
hon. Minister to contradict me if I am
wrong—] am speaking with the best of
motives and with such information as
I could acquire in this matter—a sum
of Rs. 1,10,000 as nazrana was taken
from the tenderer who got this salt
concession. 450 out of 1,100 acres were
rendered surplus to the requirements
of the Port Administration, and in
between these thirty years,—I have got
the personal affidavits of the persons
concerned, Mr. Deputy-Speaker—these
families were thrown out. I have got
their written representation. I have
with me here the complete petition,
including the copper grant of the
Simhachalam deity, wunder whose
patronage they were doing all these
things. I am directing my point, Sir,
to the reference made by my hon.
friend Shri Ramachandra Reddy.
Section 4(b)(iv) and (v) will become
inoperative and infructuous unless and
until this question of the small manu-
facturer is properly solved. Here I
have got three documents, and I wish
to read them out to show the manner
in which the small man is squeezed out
of existence, and the socalled manu-
facturer of salt comes in on a mono-
poly basis. I would like to say that
south of my city, Vishakapatnam....

Mr, Deputy-Speaker: Are you going
into the general policy of the matter?

Dr. Lanka Sundaram: I am explain-
ing, because to my mind, sections
4(b)(iv) and 6(2)(e)(ii) refer to the
“promoting and encouraging co-
operative effort among manufacturers
of salt;” and “in respect of salt manu-
factured by any specified categories of
small manufacturers”. I am not taking
the time of the House, because I shall
be very brief on this issue. This is
a very important point and I should
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like to know what meaning they are
_going to give to these sections when
.implementing :this Bill.

Mr, Deputy:Bpeaker: As I under-
-stand, the question of policy -as ‘to
-whether any ‘taxes are ‘to ‘be imposed
-or not, is one that has been settled
-during ‘the budget session. It is not
'the occasion now to refer to it. As
‘to the other point—licensees, etc.,—
-under :the Gandhi-Irwin Pact, they
-shall be allowed 'to -carry on manu-
facture of salt. That is an accepted
.policy which ought not to be disturbed
now, Therefore, the scope of 'this Bill
iis whether there is any necessity or
no necessity for imposing the cess, and

* ‘whether there is any differentiation,
-and how ‘the cess is 'to be collected,
-and what is ‘the purpose, etc. There-
fore, though Mr. Ramachandra Reddi
‘might have gone into the whole matter
-saying that one is ‘trying 'to do away
‘with the other, and so on, his point
:need not be replied:to.

Dr. Lanka Sundaram: I will ‘be very
‘brief. Here is the letter addressed to
‘me by ‘the Port Administrative Officer,
“Vizagapatam, dated 14th "February,
11952, and it says:

“From the :technical :point of
view of salt manufacture, it is not
‘nmow possible nor economicdl, 'to
"have numerous licensees :as com-
'mon canals and ponds and bunds,
.platforms, etc., are non-existent.”

“The burden of my ,point is, even
‘under the Guandhi-Irwin "Paet, -when
rthe small producer was sought to be
encouraged,—here 'is 'the ’letter, Mr.
‘Deputy-Speaker, where monopolies
are sought ‘to be created, as ‘I have
«said earlier, wheréby a ;particular
rtenderer who -was .favoured with -this
«contract got the contract by paying
the nazrana. This tenderer is ¥known
:to me. He has_got a-salt factory at a
:place nine miles south of :the city.
Now that the land has become surplus,
‘the poor people must be given back
tthe land on occupaney  and other
‘rights. I would ask my hon. friend to
~contradict me if I am wrong. Up till
mow, salt was not manufactured -with-
:in these two years by tthis 'tenderer

€30.P, B.'D.
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who got this contract after paying a
nazrana of Rs. 1,10,000, and who simply
had :succeeded in shutting out the
hereditary people who were living
there for thirty years. I feel it is &
very impaortant point, Sir, that these
two provisions of this Bill must be
carried out. Otherwise, it stands as
a dead letter, and it is no consequence
to this country. Here is the Gevern-
ment of India’s letter—Ministry of
Railways (Railway Board), dated $th
August, 1952; from Mr. Vasist:

“The lease under reference was
acquired by the Vizagapatam Port
authorities for the development
of the harbour. At the instance of
the then Ministry of Industries
and Supply, it was agreed to lease
out the western portion of the
land, measuring 330 acres, for salt
manufacture for a period of ten
years, in the first instance, as this
portion was not likely to be re-
quired for any port development
scheme during this period.”

1 request you to notice this fact:
-this monopoly is granted for a period
of ten years, even though, under the
‘terms, the tenderer's rights can be
-extinguished within one year.

I think I have riveted the attention
af the House sufficiently to this point.
Every acre goes to the development of
monopoly, to the development of what
you call cornering of the productive
possibilities of all available land in
‘the doecal area, with the result that the
small man and the cooperative unit
are completely squeezed out of exis-
‘tence. Finally, I want the House to
remember this particular case, the
very sad case—a very longstanding
case of 30 years, which clearly indi-
cates the point that these people have
come forward to, and begged to form
a cooperative 'unit to run the salt pans
in which they were engaged for 210
years. As I said earlier, they are
prevented from doing so. I would
request the hon. Minister—of course
he was not responsible for what
happened then, because he took over
dater and the occurrences that I have
referred to happened earlier—to
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investigate this matter and do justice:
I am sure he will not grudge with me
on this point. This Bill will be in-
operative; small manufacturers will
not be there; cooperative units will not
come into existence; and these 55 lakhs
of rupees, which the Government are
going to draw as a surplus after the
expenditure on the services are met,
will be, what you call, “spent for the
benefit of,” shall we say, the bigger
fry.

Shri K. K. Basu (Diamond Harbour):
Mr. Deputy-Speaker, Sir, the cess levi-
ed on salt hitherto has been under the
provisions of the Central Excises and
Salt Act, 1944. Without going into the
details of the levy and the other prob-
lems connected with it, I should like
to restrict my observations within the
scope of this Bill,

Sir, in this Bill, it is said in the Fin~
ancial Memorandum, that a sum of
Rs. 95 lakhs is proposed to be collected
under the existing rates of cess and
it is sought {0 be given statutory
authority. Out of this sum, only Rs.
40 lakhs are necessary for the admi-
nistrative purposes. Sir, I would like
to know from the hon. Minister that so
long as this sum is spent on adminis-
trative purposes, what has been done
with the rest—Rs. 55 lakhs. As far
as I can remember, the hon. Minister
said the other day that we are in a
position, either immediately or in the
near future, to export salt and he has
also said this morning that we have
been able to establish a research insti-
tute at Bhavnagar, In the Statement
of Objects and Reasons, the Minister
has said that this Bill is necessary be-
cause we must have statutory authority
to spend the surplus money that we
might have after defraying the expendi-
ture for maintaining the administration.
8ir, I wou!d like to emphasize that un-
less the Government is: sure of its
policy as to the manner in which this
Rs. 55 lakhs that may be surplus after
defraying expenditure on administra-
tion, is spent, there is no point in put-
ting that in the statute. In his intro-
ductory speech, the hon. Minister refer-
red to the Coalmines Wellare Board'
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and similar bodies. We know, Sir, the
other day the Minister of Labour
replied. to one of the questions, that
in some areas only Rs. 14 lakhs has.
been set apart for the development of
the miners. in. the. coal area and that
nothing has yet been done with the
money and accumulation apart from
a scheme to have a welfare centre for
one of the schools. Therefore, unless
the Government is seriously thinking
over the development of labour or the-
promotion of co-operative spirit among .
the small manufacturers, there is no
point in having this provision in the
Bill. Therefore the emphasis that I
lay today is on the fact that Govern-
ment must have a clear idea asg to:
the manner in which the money should:
be spent so.that in the next budget
session, there will be no more occasion..
when, by setting apart some money,
there will be nothing known about its-
proper expenditure.

4 PM.

Then, Sir, I.come. to. the question of
labour welfare. I suggest a good por-
tion of this money should be spent on
the welfare of labour. The other day-
one of my hon. friends was telling me
that in a large area in Travancore-Co-
chin State' there. was some disturbance -
and the labourers. had to suffer: Gov-
ernment did not come forward with
any kind of help, either financial or
otherwise. Therefore, 1 urge upon the
Government that if they are serious.
about working the provisions of Clause
1 of this Bill, they must immediately
lay down: their. policy-and .have a regu-
lar plan of their own.

Sir, the hon. Minister himself has ad- -
nuitted that in spite of the abolition of
the salt duty the price of salt has not
gone down.. Hi trieduto.mmke that this
is due to other factors like increase in
labour costs, and not due to the acti- -
vities of monopolists who pay -high-
rents for the lease of salt producing
areas, Sir, as is very well known, salt
has a sentimental value for us, because -
our  national moverment was based on.
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it. Salt is one of the most important
human necessities, and high hopes were
raised that as soun as a national Gov-
ernment came into power, its price
would be reduced. Of course somce
money has to be paid to meet the cost
of manufacture, or the improvement of
the condition of the people working in
it.

My hon. friend Dr. Lanka Sundaram
has pointed out the activities of
monopolists who earn fabalous rents.
This tendency must be checked; other-
wise there is no chance of survival of
the small producers, The hon. Minis-
ter pointed out that it would be one
of their endeavours to encourage co-
operate effort on the part of small pro-
ducers. In a number of areas spread
throughout the country there are a
large number of these small scale
manufacturers of salt. But they are
not able to stand competition from
monopolists and unless some concerted
action is taken they will be wiped out.

There has been a spate of criticism
by the producers about the adminis-
tration in the matter of granting
licences and grading of salt. I have
certain representations made to us in
this respect. It may not be true all
over the country. But it is a fact
that the administration of this branch
has not been very efficient. It is a
matter of common knowledge that our
process of manufacture of salt is
neither modernised, nor up-to-date.
Therefore the quality of salt that is
manufactured varies from year to year,
or season to season and from area to
area. Now that a statutory body is
going to be set up, it should take early
steps to lay down a uniform policy in
the matter of granting licences and also
grading salt.

Before I conclude I have to empha-
sise one point. A good portion of the
money that is going to be collected
should be devoted to improve the
quality of the salt that is manufactur-
ed. The hon. Minister said that we
have now reached a stage when we
are in a position to export salt. But

» cannot have a good foreign market
unless the quality of our salt ig im-
proved.
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Salt is not only an important in-
gredient of human diet, but also one
of the basic raw materials of many of
our chemical industries. So, any
amount speni for the improvement of
this basi¢c raw material will be a step
in the direction of industrialisation of
our country.

In the matter of labour welfare Gov~-
ernment should have a positive scheme
in view. They should not allow, as they
have done in the case of the Coal Mines
Board and the Mica Board, the money
collected to lie idle.

Shri Kasliwal (Kotah-Jhalawar): Mr.
Deputy Speaker, Sir, I am impelled to
speak on this measure, because just
as my learned friend Dr. Lanka
Sundaram said that he came from a
maritime State, I come from a State
which has the biggest salt works in
our land, that is the Sambhar works,
in Rajasthan. Some mention has been
made here of a Committee which was
appointed in 1948, which
came 1] be known as the
Salt Experts Committee. That
Committee was appointed with com-
prehensive terms of reference and they
submitted an exhaustive report in 1950.
They have made a large number of
recommendations, some of which have
been referred to here. I only want
to refer to one important recommenda-
tion of theirs.

The Committee had stated that the
entlire administration of salt was in a
bad state. They suggested that the
production, consumption and distribu-
tion of salt should be rationalised and
with that end in view they suggested
the constitution of a statutory corpora-
tion. in which the Government of
India. the Government of Rajasthan
and the salt industry should be associat-
ed. They had gone into this question
very thoroughly and I would like, Mr.
Deputy Speaker. just to read one or
two sentences from that valuable re-
port. In page 378, the Committee say:

“Taking all these factors into
consideration. they have come to
the conclusion that a more satis-
factory control and supervision of
these works, as also their further
development would be best achiev-
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«d if they were entrusted to a
‘statutory corporation to be created
‘for this purpose, to whom the entire
responsibility of production, de-
velopment and distribution of salt
:and the by-productions should be
danded over.

‘The Corporation may be jointly
‘financed or owned by the Govern-
ment of India and the Rajasthan
Union. The former should have a
predominantly larger share in view
of their having invested consider-
Able capital in the Rajputana Works
:and bringing under the control of
‘the corporation the works at
"Kharagoda in which the Rajasthan
‘Government have also some vested
interest.”

Withaut taking any more time of the
House T would only enquire of the hon.
Minister as to why this particular re-
commendation of the Salt Experts Com-
anittee has not been implemented, and
whether Government at all propose to
implement it?

Kumari Annie Mascarene
drum): Mr. Deputy-Speaker, the Bill
that is before the House, Sir, is rather
amusing. Sir, I come from a constitu-
ency pickled in salt, and the thousands
and thousands of voters
who sent me over here
have just made a request to me;
“‘At least give us free salt during your
service in the legislature.”

An Hon, Member: You have the
power?

Kumari Annie Mascarene: It is not
in my power. I know in whose hands
the power is. I request that the wishes
of the people not only of my constitu-
ency but of Travancore-Cochin State
may be fulfilled.

Mr. Deputy-Speaker: The hon. Mem-
ber was a Minister.

Kumari Annie Mascarene: Of Health,
not Salt, Sir.

1 agree with the principle of this
Bill as a sincere attempt to develop
the indigenous industry of salt and
satisfy the needs of the country. This
ought to have been done long ago. I
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do not think there will be a single
Member in this House who can dis-
agree with that principle. But what I
object to is the taxing part of the Bill
My objection is on the ground that you
ate taxing a necessary of life, and
taxing a necessary of life ought to be
condemned no matter by which gov-
ernment it is done.

Sir, it is an unjustifiable tax impos-
ed by a government which can trace
a glorious past when the revered
Father of ‘India in company with his
highly esteemed disciples led a satya-
graha movement against this very in-
equitous tax, in their own words, on
behalf of the common man. to satisfy
the common need of common salt,
which movement had 'shaken the very
foundations of the imperialists, crush-
ed their monopo!y of salt and raised a
canopy of shelter for millions to take
refuge under its shade and languish
for freedom and independence. It is
an irony of fate, Sir, that those very
moralists should have ushered on the
forum of this House a Bill to justify a
tax, to give statutory basis to a tax
within a decade or two before the sacr-
ed memory of that august resolution
can die into the oblivion.

Whatever be the justification of this
Bill, I firm'y believe that the Govern-
ment today is in a position to develop
this indigenous industry without im-
posing this nominal tax to collect an
amount of Rs. 95 lakhs. I am there-
fore constrained to view this Bill as
the most unkindest cut of levying a
tax on a necessary of life, an indispens-
able article of food, as necessary as
air and water for human existence.

Acharya Kripalani (Bhagalpur eum
Purnea): They will also be taxed!

Kumari Annie Mascarene: I did not
hear what was said.

Babu Ramnarayan Singh
bagh West): That will come.

(Hazari-

Kumari Annie Mascarene: At the
rate you sit quiet you deserve a poll
tax also!
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This tax had an eventful past,
had roused many an emotional eloqu-
ence in this very House by patriots and
lovers of humanity, had gone through
monopolies, committees, reports of con-
siderable magnitude and serious con-
sideration, and has now passed into
the sacred trust of the hands of the
sons of the soil.

The consumption of salt by the com-
mon man, my friend on this side said,
is just a small amount, say, amounting
to one-twentieth of an anna. I wish
to tell my honoured friend that the
consumption- of salt is not confined to
the common man alone. It is of great
importance, of unigque importance in
a State like India which has certain
drawbacks. A poor country like ours,
living on starch or rice requires &
higher percentage of salt per capita in
order to retain or build up a healthy
and  hygienic constitution, unlike a
man in the temperate region.

Mr. Depnty-Speaker: Should we go
into the general incidence of Salt duty?
Everybody understands that.

EKumari Annie Mascarene: That is
why I want to impress upon the Gov-
ernment, here is a tax imposed on the
poor man, who has to pay a heavier
tax than his rich brother who is getting
a relief on that account, because the
poor man, is completely living on
starch. Besides being an essential ele-
ment of food, salt is also used for agri-
cultural purposes. Salt is used by
animals, by cattle. ,Salt is used by in-
dustries. And salt is used in several
ways to keep up life and business
throughout the world. In our country
cattle rearing requires salt. The heavy
imposition of salt tax during the
British rule in Bengal, I am told, had
a repercussion in the diminutive size
of the animals. Our industry is today
nothing hut applied chemistry. And
chemicals like sodium, hydrochloric
acid and chloride, all these are in es-
sence salt and form the bulk of our
trade and commerce. During the British
period the question of importation of
salt had been debated in this House
and the indigenous manufacture of sa't
had been a moot question. Though L
appreciate the principle of this Bill I
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regret to point out that this is the last
straw to break the camel's back.

The burden of taxation is increasing
daily. In this very House we have
been passing many Bills imposing cess
on this and cess on that. during this
session and during the last session. It
is over and above the proposals of the
Budget. So I wish to tell the Finance
Minister... (An hon. Member: He is not
here). He will not be here when such
questions come up. So I wish to tell
him that it is not an equitable distri-
bution of national income that for an
indigenous industry like this to be
developed a tax has to be imposed on
the common man. That goes to the
very dregs of society and affects its
subsistence itself. Such a tax on a
necessity of life ig justifiable in times
of strain like war or development of ir-
rigation canals, communication Rail-
ways etc. But, now it is time of peace
and the distribution of the income nf
the nation should be so done as 1o
develop this industry without impos-
ing a tax.

I would request the Government to
nationalise this industry completely
without giving at partial share of the
iax to the private sector. We have had
experience of investing money in the:
private sector and it being utilised by
the private sector for profiteering. They
complain of no flnance. But, what.
about the waste that is going on im:
this country. It is only the other day
the Food Minister told us that imple-
ments completely useless are got dowmn
from the U.K. and U.S.A. and are still
there waiting to be used. So much of
money is being wasted this way and
that. Instead of imposing more and
more taxes on the people and making
the burden of taxation heavier daily, I
say that the Government should so
ecohomise the top-heavy administra-
tion that this tax may be avoided and'
the poor man given some relief.
Nationalisation of this industry is most
desirable at this juncture. It is true
that perhaps the poor man will be
willing to pay a tax imposed by the
Government at this time to develop:
the industry, But, when once the in-
dustry is developed, he is expecting
tax-free salt.
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With these words, I oppose the tax

levy.

Mr. Deputy-Speaker; Seth Achal
Singh. Then, I will call the hon. Minis-

ter.

&5 awws fag (o1 srq-—afewq) .

IUTS ARZG, TAT HAT FT H74-
wFaEl & fod o agg awd a9
2 | 9% ¥ FTT FAAr wEaqAE A
THEITES IQET T T 4F | IaE
FTE AEIHT AT T & 2230 H ATRIST
au% fa, Tafed f awa o St oFanes
¥ = @ g ag ow § wWifs A9w
X TEW T ATIAT FY AT § AR I
T AT A g Wnfgd | AN
AF & 2ove § gura W @AY g
A gAIE FATHT @, g wEARE A
T uFTEA gYEY F1 0 fran, e
FHI T AT W& [ ARE HY CFOTHA
E @ § a1 Tnw fean aww
g wrfed av Saar www g gar )

[PanpiT THAKUR Dass BHARGAVA
in the Chair]

arw ®= WY Jaw &7, I Tqr
mlarmmg s fr A dgar
wToar w7 fawn wifgd | @@ o @
gam & fod e @ o ¢ &7 wax
FA0T T FHT R AT |

ara & ¥ ag wET @ § fw
T ART NAANE 7 TAEF ¥ FIC
wagw e Mer /w7
feer § e aga & s A €F o
FIYE o TRAT §, I STTRAY WY
W TN ¥ ol § A X qewe
W ¥ ANy § AR wmEr B §
g ot vw amer 9 Y A wAT aga
aed )
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T ¥ qr9 AU gz AT §
f ot Fmr fovar @7 g & /18 AT 30
AT QY 9 w7 & fgora &, Ia¥ 74T
¥y BT T AT ATAZ AT | AA FF
wE XH1C w7 A9F fa5T0 d #Y /7131,
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FAATE A T T@ WA ¥ dareefear
oy qifgd A1 IT A A9F &7 &
AR T IgR FIA 7 A & foq
fear wra, foe & F7ar & 72T W
TEHT U FHLA 93|

g% arg & oF a8 A wfga
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A Y 3T W@ fr O w77 vy wTE
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I FY AA4T % {37 & @F far ara
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@A ggT &1 W sqr7 x@ar wfga faw
& 3@ | FIH 133 137 Y ¥27 F87
W
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EATX T OF AT $T HraIr qGIM |
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¥ v % faw & WY A qTF A
¥%BT AR | JIT & qTT A AANOEY
| AN W T T § A7 W W
@ o AT JAAT F1 FEw Aq% faw
w
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# gowm g f& Tus omar &
TE@ B W § A a0 fokt o wa faw
T TR FTUE |

Mr. Chairman: The hon. Minister.

Dr. N. B. Ebare (Gwalior): I wanted
ito speak.

Mr. Chairman: I have called the hon.
Minister.

Dr. N. B. Khare: I will speak for half
@A :_nimda.

Mr. Chairmas: All right.

Dr. N. B. Ebare: :Sir, you will ‘be
surprised to lern that I rise to sypport
#this Bill. The Lady Member from
"Travancore enlarged uypon the reasons
-why salt should not be taxed. She said
‘that it is one of ithe necessities of life.
She also saidd that waler is necessary,
air is necessary, and that they are not
‘taxed, and ‘therefore salt should mot be
taxed. Sir, water is taxed as we know
to our cost. Air is dlso taxed.

Acharya Kripalani: When the Doctor
Bives oxygen. .

Dr. N. B. Khare: In ‘the air-candition-
-ed railway compartments air is taxed.
She also rubbed hard this Government
for being contradictory in ‘their -con-
«duct, because previously they agitated
for the abolition of the salt tax and
now they are bringing this Bill. But,
she forgot one thing. TFormerly they
were agitators; now they are adminis-
trators. There is a great difference
‘between a person who is an agitator
and one who is an administrator. She
said that you have forgotten Nahatma-
ji, the Father of the nation =nd the
great agitation that he led. 1 had the
‘honour of taking part in that agitation
and no_doubt 1 was jailed for it. BtiN
T say that I am for this Bill for one
single reason. The time has now come
when you may forget all fanciful :and
impractical past commitments; this
will perhaps be more convenient. 1
suppart this Bill merely because it is
against the tenets of Gandhism. That
is al.
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ok ywa wr: (7fr 1 seTs
qTIAT) © AT {1 QW AR AT
WA )

Shri K. C. Reddy: Mr. Chairman, I
am very happy indeed that there has
been a general welcome to thig BilL
Just before my hon. friend Dr. N. B.
Khare got up, I had intended to confine
myself in the first instance to some re-
marks made by the hon. Lady Member
from Travancore. She was the only
Member who had the honour and dis-
something
wery damaging about this Bill. But my
Jon. friend Dr. N. B. Khare came to my
rescue in a way and criticised the
observations of the hon. Lady Member.

Shri Algu Raj Shastri (Azamgarh
Distt.—East ctum Ballia Dist{.—Waest):
No, Sir; his_ reasons are different.

Mr. Chairman: It is for the hon.
Minister to interpret the speech.

Bhri K. C. Reddy: [ am afraid, so far
‘as Dr. N. B. Khare is concerned, it is
a case of “save me from my friends.”
Tn his attempt to support the Bill and
‘to rebut the arguments advanced by
the hon. Lady Member, he exhorted the
Government to forget past commit-
ments and embark on new policies. At
the wery outset, I want to clear the
ground by saying that so far as Gov-
ernment is concerned, with regard to
commitments and major matters of
policy there is no intention to forget
them or make any departure from the
principles that have been closely
examined and determined upon. I say
this because there js a sort of impres-
‘sion in the mind of some that by intro-
ducing this Bill, and also that we are
embarking on a new policy to levy tax
on salt. T had made the point clear in
the course of the debate that we are
not embarking on any new policy, nor
c¢hanging the policy in any respect
‘whatsoever, not in substance, at any
rate. It is only a procedural change
that is being proposed. The hon. Lady
Member invoked the name of the
‘Leader of our Nation, Mahatmaji and
said that we were doing something
which was a violation of his memeary
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and his leadership. May I remind her
what happened in the past and what
was the exact content of the Gandhi-
Irwin Pact? I would respectfully ins
vite her to read the section of that
Pact. The Pact merely gives the right
for the manufacture of salt by the:
local residents in villages in areas
round about that village and prescribes
that the salt manufactured by the vil-
lagers should be utilised only for do-
mestic consumption but not for trade.

Then, in 1947, the Government of
India went far beyond that agreement
and gave certain concessions to the
people. And what were thase conces-
sions? The concessions were that in
areas of ten acres and less people could.
manufacture salt without any licence,
without being subject to any of the
other restrictions or controls or rules:
to which licensed manufacturers would.
be subjected, and the salt so manu-
factured could be utilised not only fer
domestic and household consumption,
i.e.,, their own consumption, but also
for sale in other places. This was a
major departure, and, if I may say so,
this went a great deal beyond the
termg of the Gandhi-Irwin Pact. So,
it the hon. lady Member were to re-
view the past history, I am sure she
will revise her opinion and will be
chivalrous, if I may say so, to com-
pliment and congratulate the Govern-
ment that instead of violating the sac-
red memory of Gandhiji they have
tried their utmost to perpetuate the
memory in the best manner possible.

Acharya Kripalani: The Government
will not be chivalrous?

Shri K. C. Reddy: I am afraid I had
to refer to it at some length because
this debate is likely to create an im-
pression of the kind I referred to early
in my remarks. Not only the hon.
lady Member, but immediately after
this Bill was introduced, another very
respected lady Member of this House
was perturbed and I was asked the
question whm‘lcr we were trying to
do something ‘here which was in viola-

tion of the Gandhi-Irwin Pact,. which

was in violation of the measures that
we_ "had taken or the pol:cws that we
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had decided upon in the past with re-
gard to salt duty. I had to reassure
her that we are doing nothing of the
kind, ang that we are nrerely trying te
place on a statutory basis the collection
of a cess, a very small cess, which was
decided upon even at the time we-
abolispbd the salt duty as 1 have indi-
cated in my introductory remarks. So,
Sir, that is the limited scope of this
Bill.

I am at a disadvantage i one res—
pect. I thought the debate on this Bilk
would be confined merely, it I may say
so; to the legal aspect and the con-
stitutional aspect if there were any and
hon. Members would not cover the
entire- field of administration—the Sait
Administration. As usual, my hon.
friend Dr. Lanka Sundaram referred to
incidents and quotations from letters
which he has received, and that kind
of thing. He is very fond of that. He
thinks he can strengtherr his caze by
resorting to that kind of procedure.

Dr. Lanka Susndaram: Try to
weaken it if you can,

Shri K. C. Reddy: The major portien

"of his speech was conflned to unearth-

ing some events that had happened
in the past and what is happening at
present, and he wanted to bald an edi-
fice on those facts and quotations. Well,
Sir, if he had taken the troubie to find
out as to what exactly has happened in
the last few years im the matter of
licensing, how many smaill manu-
facturers have been given licences, to
what extent the manufacture of salt
has increased in these small manu-
facturing cemtres, certainly his general
conclusion would have been different.

Dr, Lanka Sundaram: I did not draw
a general conclusion. I made a refer-
ence to Clauses 4(b) (iv) and 6 (2) (e)
(ii) of the Bill. How do you enforce
it? Where is the co-operative move-
ment?

Shri K. C. Reddy: In fact, I was lead-
ing to that point. By quoting that
single instance he wanted to make out
a case...

Dr, Lanka Sundaram: No, no.



2777 Salt Cess Bill

Shri K. C. Reddy:.. that the aim of
improving the salt industry, of im-
proving the manufacture of salt by
small manufacturers etc., was being
given the go-bye. My contention, Sir,
is that generally if you review the
whole Salt Administration during the
past few years, you will find that those
very particular purposes which have
now been mentioned in the Bill have
been prominently kept in view, and
to some degree the objective has been
fulfilled; and our policy at present is
to increasingly {ulfil that objective.

Regarding the particular instance
that he quoted, I would like to say
only this. I would like to know from
the hon. Member—I will try to find it
out later—whether the Railway Minis-
try gave any compensation to those
lands that they took over from the
owners. If they did give compensa-
tion, what compensation did they give
to the small manufacturers from whom
those lands were acquired? If they
did pay compensation, as I presume
they did, then if they realised any
money by way of auction at the time
of disposing of the land again for the
manufacture of salt, certainly it would
not be very wrong as a matter of
policy. Also, so far as this particular
instance is concerned, the hon. Mem-
ber should remember that this has
nothing to do with the Salt ‘Administra-
tion as such. If the land was the pro-
perty of the Railway Ministry and if
they decided that it was no longer
necessary for their use and wanted to
sell it or lease it out by auction for
salt manufacture, certainly the pro-
cedure they have adopted is not wrong.
Let us remember that the Railway
administration has its own responsi-
bilities. @~ When the Railway Budget
comes up for discussion, hon. Members
will naturally ask: what are the gains
and losses of the Railway administra-
tion? Is-it working commercially? Ig it
working economically? And so on and
so farth. Those are the questions that
are usually put. I am not trying to
argue that the Railway administration
should ealways be considered a com-
mercial organisation. It has also its
service aspect, but whenever the Ralil-
way JBudget comes up. we know what
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kind of criticism the Railway Budge!
is subjected to. Against that back--
ground. if the Railways have made .
some money, at least on that basis the
hon. Member is not right in saying that
a particular policy is being followed by -
the Salt Administration in order to.
fill its coffers and forget all the while
the main policy of encouraging small
sca'e saly manufacturers.

Dr. Lanka Sundaram: | only request-
ed you to look at it from the salt angle,
not from the Railway angle.

Shri K, C. Reddy: Anyway, I will.
leave the hon. Member at that, and I.
will proceed to other points because
an important debate is to follow om.
the Preventive Detention Act. I do not.
want to treat hon. Members to too.
much of salt.

The Minister of Home Affalry and-
States (Dr. Katju): I will give them-
sugar.

Shri K. C. Reddy: My hon, friend:
Mr. Ramachandra Reddi, Mr. Thomas-.
and other Members who spoke have

‘referred to several aspects of the Salt-

Administration. I really do not know"
if I will be able to refer to even a few -
of them, much less all of them. Parti-
cularly my hon. friend Mr. Rama--
chandra Reddi has referred to almost
all the important aspects of the Salt
Administration. I would prefer deal--
ing with some of them on a more suit~
able occasion, because it will not be
possible for me to cover them satis-
{factorily now.

I would like, however, to refer to -
some important points. Firstly, both
Mr. Ramachandra Reddi and Mr. Basu
referred to certain departmental lapses
It was pointed out that whatever may
be happening at the top, certain things
are going on in various regions and
lJocalities where the officials are hav-
ing their own way. Also in the matter
of licensing, Mr. Basu pointed out that-
there are certain difficulties. As re-
gards this, Sir, I will only content my-
self by saying that the head of the De-
partment is naturally expected to be
in constant touch with what is happen~
ing in the various regions and I have-
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. every reason to believe that he is so
. keeping himself in touch, but in spite
. of all that even in the best and most
. efficiently run deaprtments there arc
.bound to be certain lapses. No one
. can say or claim that there have been
(no lapses whatsoever, that the Depart-
ment has worked on a perfect basis. 1
.give this assurance that if there are
any lapses that have come to the notice
~of the hon. Member and if he is kind
. enough to send them on to us, or if any
lapses come to our notice by our own
«enquiries, then the Department will
not be wanting to set those lapses right
.and to give a clean, efficient and satis-
factory administration from the
people’s point of view.

Certain references were made by
hon. Members regarding the important
aspects of this Bill. Shri A. M. Thomas
:referred to one important matter, when
he asked, why not set up a board as
in other enactments of a similar nature.
boards have been constituted; he also
pointed out that we could have indicat-
-ed in the BIill itself, what the consti-
tution of the Board should be, and so
~on. I see the force of the argument,
and I am free to confess that it has
not been out of my mind. On the pre-
sent occasion, we had to bring this Bill
-somewhat in a hurry, for we wanted
to put the levy of this cess on a sta-
tutory basis, and validate what has
been done during all these years, and
so we had to conflze ourselves to these
specific clauses. Tt is our intention ‘o
“bring in a more comprehensive Bill at
. @ later stage, when we hope to provide
for the constitution of a Board and
. other matters connected therewith.

Shri Ramachandra Reddi, and Shri
vKasliwal referred...

Kumarl Annie Mascarene: On 3
- point of information, Sir...

Shri K. C. Reddy: . to the recom-

mendations of the Salt Experts Com-
*mittee.

Kumari Annle Mascarane:
~point of information......

On a

21 DECEMBER 1953

Salt Cess Bill 2780

Shri S. 8. More: (8holapur): He is
not chivalrous enough to yield.

Shri K. C. Reddy: I am sorry if I
were to be deemed to be unchival-
rous, but the limitations of time are
therg, and so the hon. lady Member
will not misunderstand me, if I do not
yield.

Kumari Annie Mascarene: All right,
at the end I will ask you.

Shri K. C. Reddy: A reference was

made to the recommendations of the Salt
Experts Committee, and it was also made
to appear that we have been sleeping
over those recommendations, and no
action has been taken by Government,
or at any rate, no satisfactory action
has been taken by Government, Alll
want to say is that the recommenda-
tions of the Salt Experts Committee
have been closely examined and con-
sidered, and decisions have been taken
on several of those recommendations,
and on such of those recommendations
on which Government have not been
able to take any action so far, it is
because of certain inherenti difficulties,
which have got to be taken into ac-
count.

A prominent instance was given by
Shri Kasliwal, who asked, why not set
up a statutory corporation for the sailt
industry? There are difficulties in tak-
ing such a step. My hon. friend the
lady Member,—whose speech, if I mav
say so, was entertaining, if not amus-
ing, she characterised the Bill as
amusing—I am afraid some of her re-
marks were amusing-—also referred to
nationalisation, These are very big
policy matters, and at each point of
time, we have to take into account, not
only the desirability, in abstract, of
any particular course of action. but
also the practicability, and feasibility
of such a step. The pragmatic view of
the problem should not be lost sight
of. Is it necessary now to spend our
money on the nationalisation of the
salt industry, or can we do something
better with the money which we would
have to pay, if we were to nationalise
the salt industry? That is one aspect
I would like to point out. Agaln, what
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are the difficulties or inconveniences
that have been caused to the public,
Jbecause the industry has not been
nationalised?

With regard to certain major policy
issues, I beg to submit that the Salt
Experts Committee's recommendations
have been examined, and necessary
orders have been passed by Govern-
ment. To the outstanding issues aris-
ing out of their recommendations, I
desire to say, Government will con-
tinue to give their attention, and take
such decisions as are feasible regard-
ing them.,

My hon. friend Shri Ramachandra
Reddi referred to the zonal system, and
asked, why should the zonal system
wontinue, in spite of the fact that we
have become self-sufficient in salt.
“There is plenty of salt, but there is not
plenty of wagons. There is still trans-
port difficulty, which we have to face.
‘We have to tide over it, we have to
‘prevent long haulages, we have to
make the best use of the available
wagons. and 1 submit that without
some kind of zoning system, it will not
be possible to do so. Moreover, by the
adoption of this system of zoning, salt
-‘will have the benefit of preferential
treatment in regard to wagon supply.
in addition to the supply of wagons
that may be made avallable on a free
basis as well. If we abolish the zon-
ing system, the priority that salt is en-
joying with regard to traffic now, will
«disappear, and possibly there would be
certain inconveniences to the salt trade
thereby. I cannot go into the details.
but I can tell the hon. Member that the
zonal system is being maintained, be-
<cause of the necessities of the situa-
tion, because circumstances warrant
that such a system should still be con-
tinued.

My hon. friend Shri K. K. Basu
-seemed to think that export of salt will
‘become possible in the near future, but
-as I said earlier, we have already been
-exporting since the last two years, and
80 the question of export is not in the
‘womb of the future. Only we have
to develop it further. Though there is
-overall gelf-sufficiency, when we take
Salt as a whole, we find that there are
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still some bottlenecks in the supply of
certain kinds of salt. Take for ins-
tance, Sambar salt which is in short
supply. Certain sections of people in
certain States want that kind of salt,
and no other. Unless we have the
zonal system., and have a certain
amount of control on the distribution
of the available supplies of such salt,
there will be difficulty, and we would
have any number of complaints from
the consuming public. This ig another
reason which has necessitated the con-

, tinuance of the zonal system.

Regarding reservation of stocks, an
hon. Member complained. why should
we have reservation, when we have got
so much of salt. My answer is that the
reservation up till the other day was
25 per cent. of production. Now it has
been reduced to 20 per cent., and Gov-
ernment are considering whether they
can reduce it still further, and if so, to
what extent. Al their last meeting, the
Salt Advisory Committee recommended
that it should be reduced to somewhere
between 10 to 15 per cent.,, and Gov-
ernment are giving their close atten-
tion to the matter.

A question was asked. why this
differentiation between the cess on salt
manufactured in private factories, and
that on salt manufactured in Govern-
ment factories. That was a very
relevant question, to which I. should
give an answer. Though it is a case of
Government trying to tax itself more,
the difference arose like this. So far
as Government salt works are concern-
ed, they have to pay certain amounts,
under what are known as treaty rights,
to the erstwhile Indian States. For
instance, in a state like Rajasthan,
where we manufacture Sambar salt,
treaty rights exist, and under these
treaty rights, “royalty” payments have
to be made to the State Government
It is a charge which we have to take
into account. and which has to be made
good, in howsoever manner eg. by a
little higher cess than that on salt
manufactured by private salt works.
In the case of the salt that we manu-
facture in Government salt works,—it
may be very strange, and it may be a
pleasant surprise to some of my hom.
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friends who always criticise that in
State undertakings, there is more of
expenditure—the cost of production is
lower than that in the private salt
works. So, it is susceptible of absorb-
ing a little more taxation than the salt
manufactured in private salt works.
Both these considerations weighed with
Government in imposing a higher cess,
namely 3} as. per standard maund, as
compared with 2 as. in the case of salt
manufactured in private salt factories.

In fact, Sir, I was at one time think-
ing why this cess should not be made
uniform. In fact, I am still thinking
over it and I do not know what de-
cision we will arrive at. I can anly say
this that the matter is engaging our
attention. Whether we should continue
to honour the treaty rights as they
are now or whether they could be
modified is an aspect which we have
got to go into from the legal point of
view and the constitutional point of
view. After that is cleared, we have
to consider whether this discrimination
or differentiation between the cesses
on Government salt and private salt
should really continue. But so far as
the present is concerned, we propose to
continue it and that is why it finds a
place in the Bill

Another reference was made, Sir, to
the need—]I know hon. Members are
impatient and would like to proceed to
the next item on the agenda, so I want
to be brief—for. fostering various in-
dustries based on salt. It is not a
matter which has escaped our atten-
tion. In fact. I may remind hon. Mem-
bers that we are going to open a salt
research station at Bhavanagar. One
of the main purposes of this station
will be to indicate to us in what res-
pects and on what lines other industries
round about salt. could be built up. The
Planning Commission have dealt with
the subject. They have referred to the
chemical industries that can be built
round salt and it iz very much in our
minds that we should bring this very
jmportant part of the industrial de-
velopment of our country inte practice.
But I want, at the same time, to point

21 DECEMEER 1853

Salt Cess Bill 2784.

out that the caustic soda industry, to
which the hon. Member referred, needs
plenty of money. We have to see whe-
ther the private sector will come for-
ward to set up this industry. If they
do not come forward, then Government.
will hhve to step in. These are all
matters which require sometime and
some thought before we can go ahead.

Sir, another important point was
made to which, if I do not refer, I
think hon. Members will not be satis--
fled, nor will I have satisfaction. That:
is with regard to the utilisation of this:
fund. Pointed attention was drawn
to the fact that we should set apart.
a good part of this fund for labour wel--
fare. I really appreciate that approach
to the problem. In fact, I value very
greatly and understand the necessity-
of our doing everything that is possible-
in order to improve the condition of
labour. It was pointed out that cer-
tain funds of a similar nature have:
not been utilised to the full. I do not.
know why it has been so, but I join
with the other Members in urging that.
that amount should be utilised to the-

‘full and maximum facilities should be-

given to labour. So far as this Bill is-
concerned, I can assure hon. Members.
that as much money as possible will be.
set apart for the welfare of labour.

Other references were also made in:
this connection. I cannot go into de-
tails, but I give the undertaking that
when the rules are to be framed under-
section 6 of this Act, we will take
care to see that enough amount is set
apart for labour welfare and to indi--
cate how it should be spent.

Shri K. K. Basu: It must be utilised..

Shri K. C. Reddy: There was also a:
reference, Sir, to test laboratories. I
do concede that thefe is great need for-
establishing as many test laboratories.
as possible, but I do not know if it
will be feasible to have one test
laboratory for each salt factory. In this-
connection 1 welcome the assurance
given by the hon. Member or the hope-
expressed by him that if a test labora--
tory is asked to be set up at every-
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“factory, Governmenti could pay in ad-
vance and then they could recoup the
amount from the factories concerned.

Sir, there are other points to which
‘reference was made. I do not want
‘to make use of this opportunity to
refer to them. [ hope there will be
.a dcbate on this at the time of the
budget estimates when T will give ful-
ler information to hon. Members.

In conclusion, Sir, I am greatly
gratified that ther¢ was a general wel-
come to this Bill and I hope that the
next stage will be skipped—there are
a number of amendments of which
notice has been given—and the Bill
passed unanimously by this House so
that we may take it to the other House
and have it enacted befure both Houses
adjourn.

Kumari Annie Mascarene: May I ask
a question? The hon. Minister in his
reply said that subsequently he is
bringing a more comprehensive Bill.
May 1 ask when the industry is fully
developed, whether Government will
relax this tax and give relief to the
poor? :

Shri 8. 8. More: Can’t think about
the future.

Mr. Chairman: The question is:

That the Bill to provide for the
levy and collection of a cess on
salt for the purpose of raising
funds to meet the expenses incur-
red on the salt organisation main-
tained by Government and on the
measures taken by Government in
connection with the manufacture,
supply and distribution of salt, be
taken into consideration.

The motion was adopted.

Clause 2— (Definitions)
Bhri Ram Dass (Hoshiarpur—Regerv-
ed—Sch. Castes): I beg to move:
In page I, line 21—omit “sajji”

Sir, by this amendment I do not ask
the Government to make some sacri-
fice, hut 1 ask Yor great relief......
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Mr, Chairman: Amendment moved:

In page I, line 21—omit “sajji".

Shri K. C. Reddy: I am sorry, Sir, I
cannot accept this amendment, for one
or two good reasons. There is no idea
of subjecting sajji to cessor anything
like that. and I do not think it will be
possible to actually work out this
policy of levying cess if I accept the
amendment of the hon. Member. I am
therefore sorry I cannot accept it.

Mr. Chairman: Does the hon. Mem-
ber want me to put it to the House or
does he want the leave of the House to
withdraw it.

Shri Ram Dass: I want to explain.

Mr. Chairman: There is no question
of explaining now, He has moved it
and a reply from the Government has
been given. Now I am asking him
whether I should put it to the House or
he wants to withdraw it.

Shri Ram Dass: In view of the as~
surance given by the hon. Minister, I
do not like to press it. I beg for leave
to withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Chairman: The question is:
“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3— (Levy and collection of cess)

Shri B. P. Sinha (Monghyr Sadr cum
Jamui): I beg to move:

In page 2, line 25—

for “two annas" substitute ‘“one
anna”.

In page 2, line 28—

for “three and a half annas” sub-
stitute “one anna".

Mr. Chairman: Amendments moved:

In page 2, line 25—

for “two annas"” substitute “one
anna",

In page 2, line 28—

for “three and a half annas” sub-
stitute “one anna”,

Shri K. C. Reddy: [ have already
given reasons why such amendments

innot be accepted.
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Shri B. P, Sinha: Mr. Chairman, Sir.
I want to speak on my amendments.

Mr. Chairman: Order, order. The
hon. Member hag moved them.

Shri B. P. Sinha: I want to speak on
them. :

Mr. Chairman: Order, order.

Shri S, 8. More: He wants to make
a speech.

Mr. Chairman: The hon. Member
wants to make a speech now when the
Minister has replied?

Shri §. §. More: The Minister was
too quick for him.

Mr. Chairman: He moved the amend-
ments and I gave him time earlier to
speak. He did not make a speech then
and now he wants to make a speech
when the reply hag been given by the
Minister. 1 am now going to put them
to the vote of the House.

The question is:

In page 2, line 25—
for “two annas” substitute ‘“one
anna”,
The motion was negatived.

Mr. Chairman: The question is:

In page 2, line 28—
for “three and a half annas” substi-
tute ‘“‘one anna’.
The motion was negatived.

Shri N. Somana (Coorg): I beg to
move:

In page 2,
after line 28, add—

“Provided that the Central Gov-
ernment may, by notification in
the Official Gazette, exempt the
whole or part of the Cess leviable
under this Act, for salt of any
specified category or for salt re-
quired for any specified purpose,
or both.”

Sir,. there is an omission of the
word ‘for’ in the last sentence. It
should be ‘or for both’,

An Hon. Member: Is it grammatical?
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Shri N. Somana: Sir, this
amendment goes practically to-
the root of the matter because the
clause empowering this Government to-
make rules cannot give any power of
exemption unless in the substantive-
Act itself the power is given. Clause
6 reads as follows:

“The Central Government may,
by notification in the Official
Gazette, make rules for carrying
out the purposes of this Act.”

5 P.M.

Exemption is not one of the purposes
of the Act. So, it will be ultra vires
of the Government to frame any rules.
for exemption of salt of any kind, The
substantive section must give the
power to Government to exempt any
particular salt. That is why I have
moved a proviso to clause 3, where the
power to levy a cess is given. Clause
3 is very clear on the matter.

“There shall be levied and col-
lected in such manner as may be
prescribed a cess in the nature of
an excise duty on all salt manu-
factured in the territories to which
this Act extends.”

So, if any salt has to be exempted,
it must come only under the Act; it
cannot be done by the rule-making
power, The rule-making power cannot
go beyond the substantive section it~
self. Though in the rule-making power,
the power to grant any exemption is
also given, it is only the manner of
exemption that can be determined
under the rules, and not the power of
exemption. The power to exempt cam
only be given by a substantive sec-
tion. So, I feel, Sir, that this is a
lacuna in the Bill and, I hope. the Gov-
ernment may not stand on prestige be-
cause this goes to the root of the
rmatter. If any rule is to be framed
later on, it may be ultra vires of the
powers of the Guvernment itself. 1
hope the hon. Minister will kindly con~
sider this matter and accept this
amendment.

Shri K. C. Reddy: Mr. Chairman, Sir,
" may explain the position very briefly.
So far as the point urged by the hom.
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Member goes, though it may appear
to have great force, if you examine it
correctly, I don't think there is any
substance in what the hon. Member
has said. There is no reason for the
spprehension that he has in regard to
this matter. 1 know the intention of
the hon. Member is to help the Gov-
ernment to extricate themselves from
a possible difficulty in which they
might involve themsclves later on in
regard to this matter.

'Well, Sir, the position is this, The
provision enabling the Government,
through rules, to make exemption in
certain classes of cases, which are
specifically mentioned in the Act it-
self, is also a provision of the Act. It
is not as if the power conceded by
clause 6 is not a power given by the
Act itself. The Act itself gives that
power and there can be no doubts re-
garding that.

Secondly, Sir, it is the general
principle that a special provision will
over-ride the general provision. Clause
3 of the Bill provides generally for the
levy of a cess. Under clause 6, the
Government is given the power to
frame rules for exemption in specific
cases. The power to give exemption
is. therefore, valid. That ig the opi-
nion. which 1 have ascertained from
the Ministry of-Law and I don't think
there is any reason to differ from that
view.

I can give one or two instances
where similar provisions have been
made in Acts of a similar nature. Take
for examp'le, the Central Excise and
Salt Tax Act of 1944, itself. There,
under section 3 of the Act, a general
power to levy a cess is given. Section
37 of the Act, at the same time, pro-
vides for the granting of certain
exemptions.

So also. very recently, we passed a
Bill in this very House—I am referring
1o the additional duty on mill-made
cloth for the benefit of the handloom
and khadi industries. If the hon. Mem-
ber were to read that Bill. he will find
the same sort of provision repeated
there. Under clause 3, I believe, of
that Bill, general power is given to
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levy a cess. Under the rule-making .
clause, power is given to exempt cer-
tain cases, almost similar to this. So,
I do not think there is any legal diffi-
culty. Sir, I think the Bill may stand
as it is. Though I could have accepted -
the amendment, I find, after giving
further consideration to it, that it is
not really necessary.

Mr. Chairman: Does the hon. Mem-
ber press his amendment?

"Shri N. Somana: Since the hon.
Minister is not prepared to accept the -
amendment, I do not wish to press it,
Sir.

Mr. Chairman: The question is:
“That clause 3 stand part of the
BilL”

The métion was adopted,

Clause 3 was added to the Bill.

Mr, Chairman: I shall put clauses 4 -
to 6 together.

Shri U, M. Trivedi (Chittor): All to-
gether, Sir?

Mr. Chairman: Yes, the Members -
seeking ta move amendments are not
here. Does the hon. Member warit to-
speak on "any of these clauses?

Shri U. M. Trivedi: Yes, Sir; on.
clause 5.

Clause 4 was added to the Bill.

Clause 5.— (Validations of charges)

Bhri U. M. Trivedi: I only rise to:
point out the illegality which is general-
ly perpetrated by the Government in
assuming certain powers to itself; and,
this is an example of it. The head-
note or marginal note—whatever we -
may call it —of this clause is, 'Valida- -
tion of charges levied on sa!t before
the commencement of this Act.” Last
year, when I was reading the report,
I saw that a particular amount of cess:
was collected on salt and I was looking
for an Act providing for the levy of
the cess. I found none. Now, I find
that this law which is now being made
is not made for any bona fide purpose -
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—of actually finding it necessary to
levy the cess, but a particular wrong
wag committed by the Salt and Excise
Department, and, just to white-wash it,
this law.is being brought before the
. House.

Two provisions of law exist. Under
Article 3(1) of the Constitution, we
have provided that nobody shall be
deprived of his property without an
authority of law. How was this cess
collected from people without any
authority of law? It passes my compre-
hension in these enlightened days. We
have got another provision of law—
Article 265 of the Constitution—which
says that no tax shall be levied with-
out an authority of law. How was
this tax levied from the people with-
out any authority? After having
done this mischief and wrong and
perpetrated this fraud on thousands
of people, the Government has now
come forward with a provision which
reads hereunder:

“No claim shall lie in any court
for the refund of any sum so
paid.”

What an atrocious thing it is! You
want to regularise or legalise. In other
Jlanguage, that is not regularisation; it
is illegal legalisation of a wrong which
you have committed. And, how can
you do that? Sir. they are putting our
courts in India in a false position. On
the one hand, you say that it was il-
“legal, naturally militating against the
provisions of the Constitution, the law
that you have framed. Now, whenever
such arguments will be advanced, the
defence of the Government will be that
~they have provided for validation.
“‘Therefore. it will be said that no claim
shall lie in any court for the refund of
the sum so paid. Everyone worth his
-salt—whether he be an advocate or
otherwise—will argue that you cannot
make a law to change the Constitution
.of India by this wrong method. It is
not possible to effect a change in the
-Constitution of India and more so, i
the third part of the Constitution, by
this provision under any circum-
stances. I, therefore. say that you are
.opening the doors—I should say the
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floodgate—of litigation. Instead of do-
ing this, you ought to have come for-
ward honestly and say “Here we have
committed a mistake; here we have
cqmmitted a wrong: here we have com-
mitted a blunder; we have been de-
frauding people: but now we found out
that we have committed this blunder
and therefore we are generous enough
to return all the money which we have
illegally collected from you.” Instead of
that you say “We have no doubt rob-
bed you, deceived you and cheated you.
but we will continue to swallow the
money that we have taken from you.
This type of legislation is wrong and
it should not be attempted. The Gov-
ernment must always be very careful
in legislating or bringing forward such
a retrospective provision of law in
matters which were done quite illegal-
ly. I know a wrong could have been
committed by oversight in some cases.
A mistake is one thing but here with
our eyes open, we went on collecting
from year to year and upto this day we
are collecting. Therefore, this provi-
sion of law is militating against the
provisions of the Constitution and un-
less you repeal Article 31(1) of the
Constitution and inva'idate it. you can-
not go against it. Theretfore, this posi-
tion must be considered in all its as-
pects by the House.

Shri K. C. Reddy: The point raised
by the hon. Member is a very impor-
tant one, He has invoked the relevant
Article of the Constitution as support-
ing his position. He has referred to
Article 31(1) and Article 265. I do not
know really how those Articles can’
be made use of in support of the stand
he has taken. I would like to be quite
honest about it. There is no question
of Government trying to be dishonest
and there is no intention on the part
of Government to do anything in a
dishonest manner as suggested by the
hon. Member. I think he has assumed
too much; he has assumed that what
we have been doing all these years is
robbery and is quite illegal; he has
assumed that we are now convinced
that we are doing illegal things. All
these assumptions are absolutely base-
less and unwarranted.
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Shri U. M. Trivedi: That assumption
is patent from your own clause.

Shri K. C. Reddy: The whole posi-
tion is this. In some cases, doubts do
crop up as to whether a particular
action taken by Government under an
existing Act or otherwise is strictly
legal or not. When a Bill is passed
into law and action is taken there-
under, it might appear later on after
a review of the legal position, that
something is not absolutely correct
and there might be doubts. When such
a situation arises, it has been the
practice not only in this country but
all over the world, to set right matters
in order not to give room for doubts
and place matters on an absolutely
legal basis. I know there are hundreds
of instances of that kind which have
happened in the legislatures of the
world and if I had the time, I could
quote half a dozen instances in this
country where action of a similar
kind has been resorted to. Let me tell
my friend respectfully that we have
done nothing illegal, nothing wrong or
nothing immoral and we have not
come forward here to cover up any
such thing by this sort of validating
clause. Nothing of that kind. The hon.
Member may feel satisfled that we are
doing a perfectly legdl and constitu-
tional thing and what we seek to do
here is one which deserves his sup-
port also.

Shri Raghavachari (Penukonda):
Why is there not a word about it in
the Statement of Objects and Reasons?

Mr. Chairman: Reference is made in
the very first line of the Objects and
Reasons—under section 37 etc.

Shri 8. 8. More: What is the total
amount recovered in these doubtful

cases, Sir?’
An Hon, Member: Rs. 5 lakhs?
Mr. Chairman: The question is:

“That clause 5 stand part of
the Bill.”

The motion was adopted.

Clause 5 was added to the Bill.
630 P. S. D.
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Preventive Detnntion Act
Clause 6 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri K. C. Reddy: I beg to move:
“That the Bill be passed.”

Mr, Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

MOTION RE WORKING OF THE
PREVENTIVE DETENTION ACT

The Minister of Home Affairs and
States (Dr. Katju): I beg to move:

“That the report on the work-
ing of the Preventive Detention
Act, 1850, during the period 30th
September, 1852 to 30th Septem-
ber 1953, be taken into considera-
tion.”

Mr. Chairman, I am happy that this
debate begins in a rather hilarious
mood and I hope it will continue in
the same spirit. Really there is not
much to be said. The statement which
1 have circulated must have put the
House in possession of all the relevant
facts and figures. Speaking for myself,
I confess that I was rather astonished
at the moderation which the State
Governmentg have shown in this mat-
ter.

Dr. Lanka Sundaram (Visakhapat-
nam): The same old song.

Dr. Katju: If hon. Members can
interrupt me, I think I can go on
indefinitely, but I wish to finish as
early as I can. When you are con-
sidering this Motion, I would utter a
platitude and that is, that you will
please remember the vast size of this
country and that this Preventive
Detention Act is intended by Parlia-
ment to assist State Governments as
well as the Central Government in
keeping order and preventing out-
breaks of violence in an enormous area
among 360 million people. It is not a
country like Denmark, Belgium or





